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IN THE CENTRAL ADMINISTRATIVE TRISUNRL : HYDERAB A BENCH

AT HYDERAB AD

0.A. 777/94. Dt. of Decision : 04-D1-95,

Y.L.5. Sastry ' .. Applicant.
Us

1. The Director of Accounts{Postal),
/o Dak Sadan, Abids,Hyderabad=-1.

2. The Supdt. of Post Offices,
Hindupur Oivision-515 201. . .+« Respondents.

Counsel for the Applicant : Mr. Krishna Devan

Cuunéei ifor the Respondents ¢ Mr., VY.Bhimanna, Addl.CGSC.

CORAM:

THE HON'SLE SHRI A.8. GORTHI : MEMBER (ADMN.)

‘02
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D.A, 777/94. Dt. of Decieion : 04-01-1995,
ORDER

! As per Hon'ble Shri A.B. Gorthi, Member (Admn.) |

The short prayer of the applicant is for a
direction to the respondents to take into consideration
his special pay of Rs,45/~ that he was drawing before
he was promoted to LSGC Postal Assigtant in Pixing his

pay in the promotional post.

2e . The applicant B was uofking as a Pastal
Assistant in the scale of pay of Rs. 260-480. He was
directed to officiate as Accountant/Assistant Accountant

for the period from 742.1974 till 19.1.1982 as per details

Vfloatr A, offveensed £

shown in the rsjoindsr, para 4. Eﬁiig;k

as an Assistant Accountant, he was given special pay at
the rate of Rs., 35/- p.m) Where—-as Por ths periods he
officiated as aﬁ Accountant, he was given special pay

UF Rso 45/- D.m.

3. The respondents in their reply affidavit have

' . Lusrwred

stated that as per extant rulas the applicant eau%ﬁlbe

entitled to pay Fixation in the promotional post by taking

into consideration the  lgwdr of the tuo spacial pays, that
s

is, Rs. 35/- p.m.

4. Heard lsarned counsel for both the pérties.
Shri Krishna Devan, learned counsel for the applicant
has drawn my attention to Govt. of India, Ministry of
Finance 0.M.No. F.6(1)-£.11I(B)/68, dated 12th December,
1974, it reads as underi

"In cases whers the special pay in respect

of the same post has been enhanceyq during the
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preceding thres ysars of the date of promotinn;

the rate of special pay to be taken intc account
for purpose of P;xatiun of pay in the higher post,
should be the one draun immgdiately before the date
of promotion, subject to the fulfilment of othsr
conditions governing fixation of pay in the higher
post, as laid down in yarious orders issued from

time to time.,"

5. In view of the abovs note, the applicant's
counsel contends that as the applicant yas drawing the
higher rate of special pay (Rs,45/= p.m.) immediately
before his promotion ths same should be takem into account

for the purpose of fixation of pay in the higher post.

o

6 The respondents in their counter affidauit haw-e-
stated that the applicant did officate as Accountant/
Assistant Accountant Por varicus spells during the period
1976=-82. During the said psriod the applicant dreu

Rs. 45/=p.m. whenever he of ficiated as an Accountant and
Rs, 35/-p.m, whenever he officisted as an Assistant
Accountant gs a special pay. The contention of the
reSpondentscgéf?iqtarms of Govt. of India, Ministry of

Finance O.M. No.F.6(1)=E.I111(B)/68, dated 8th January 1968,
. ‘ v

e

where the quantum of speciesl pay,_wusere—as in diFFerem%
poststhe least of the special pay drawn in different posts
should be taken iﬁ}to account for the purpose of fixation

ocf pay in the higher post,

7. The applicant in his feply affidavit has stated
that he was officiating as an A%ﬁountant gven prior to 1976
and that in fact he was initially directed to officiate as

an Accountant on 07-02-1974,
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8. Admittadly, the applicant had officiated as an
8ccountant/Assistant Accountant for a long perloﬁ in
vakious spells uptn 19.1., 1982‘. meedxately fharea?tar,
he was promntsd ta LSG-Bn the date Drecedlnghus promutlan

he was drawing-'special payndF’R&L—dﬁ/— De m; The Pact

. rp«?'w, . | f""“‘ofJ
'also rémairis that For VarlnuS;SpellS that, the appllcant
- . s AP S S .

officiated as an Aealstant Accountangéhe was Qiyed special
pay at’the pate—nf lowver rate of Rs. 35/-p.m. 5?}{‘ In
viev of the pategorical contention of the raSandents that
in accordance with the D.M.NO.F.6(1)-E.III(B)/éB, dated
8th January 1968, iia}a case of this nature, ths least of
the special pay drawn in diFFeren{j}posts should be taken
into account for the purpﬁse of fixation of pay inL}he

Lo~
higher post, the decision of the respondents e, taking

into account only this special pay of Rs. 35/- and not

Ftﬁ’ Aoy

Re.45/- cannot be challenged b, wapr—=f@e~> -

9. In visu of what is gtatgd above, I find no
meritg in this OA and the same is dismissed. No grder

as to costs,

ool
(A.B. GORTNI)

MEMB ER ( ADMN, )

- Dated : The 4th January 1995,
{(Dictated in Open Lourt)

/} vy
DEPUTY REGISTRAR(J)

Contdess
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CHECKED BY - APPROVEID BY

IN THE CENTRAL ADMINIZTRATIVE TRID Hnl
: HYDERABAD BENCH :

THEE N * BLE~MR ALY . HA R 104 ST~

a0

AND

THE HON'BLE MRWALOGORTHI  «—METRER (A )

DATED : QU j. 95

OROER/AJUDGEMENT,

MeA{R.P/C.E . NB.

in

bz, F73 9y

Admitted and Interim directions

‘ U ‘ ' ,
‘* Dispased\of with Directions

Dismissed'uw—*"
Vismidgsed as withdrawn
Gismisswd for Default. -

R.4jected/Onqeared






